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heard the learned ccinsel for the 

Applicant and Shri B.Das, learned Mdl.Standing 

Coinsel for the Respondents. 

Applicant's father, while working in the 

Postal Department1  retired premairely on medical 

inralidation. In order to rernore the distress 

condition of the family1  the case of the Applicant 

Cf or prwiding his an employment on compassionate 

grain) received due consideration by the 

departmental authorities and his name was kept 

in the waiting list 	of. 35long with 

sisilarly placed personscandidates. As it 

appears, the Applicant's position is at 

Si. No.29 of the said list of 35 candidates. 

It is the case of the respondents that as and 

when vacaxcjes woild .be available1  persons 

from the,aiting list can be given employment. 

It is the further case of the Department that 

the Applicant has already been offered with 

an employment in the cadre of E.D./G.D.S. 

in the Post Department and that the Applicant 

has shown his reluctance to join in the said 

post. It is also the case of the Respondents 

that the Applicant can only be provided with 

an employment on ccnpassionate grcund in the 

Regular 1stablishment of the Postal Department 

as and when his turn comes • It is informed by 

Shri B.Das., learned1 tanding Cc&insel that 

fc*ar persons from the list of of 35 candidates, 

as stated abcve, have already been given 

engagenent in the Regular Establishment of the 

Department and the Applicant wculd be appointed 



in his thrn. 

In the aforesaid premises, having heard the 

learned coins els of both sides, Respondents are directed 

to proride an employnent to the Applicant in the cadre 

of E.D.A./.D.S., as the case may be, in order to 

rernocre the Immediate hardships of the distressed family 

and the said arrangement shoild be contimed until the 

Applicant's thrri to get a regular post in the regular 

Es tabi is hznent of the 1)eparthient comes • Engagement of 

the Applicant in the E.D.A./G.D.S. post may be prwided 

to the Applicant by end of April, 2003. 

In the aforestated terms, this 0.A* is disposed.—

of )  leaving the parties to bear their own costs. 

Send copies of this order to the Respondents 

and free copies of this order be also made available to 

the learned c oi rise ls of both sides. 
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